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MR. SPEAKER : I want to tell you one 
thing. You want to put a question on this. 
When 20 people give notice of a calling 
attention, Jots are put and only 5 people 
are picked up. Because, you say, you have 
put a short notice question, you want to ask 
a question. I do not know whether you 
have given a short notice question because 
the Minister must accept it. It is not 
in the hands of the Speaker or his Secretariat. 
In the calling attention notice, the other 
five people have no chance and you want a 
chance, How can I allow you? 

·.NOI recorded. 

SHRI AMRIT NAHATA: Sir, it was 
disallowed on the ground that a calling 
attention motion has been admitted. 

MR. SPEAKER : May be so. Five or 
six people who have given calling attention 
notice have no chanco:. Ten people give 
notice for a Calling attention motion; only 
five people are picked up by lot and the 
other five people get no chance. The other 
five people are sitting in this very House, 
they are not allowed because they have not 
come in the lot. I have not given them a 
chance. How can I then give you a chance? 

MR. SPEAKER : I will call you because 
you wiD raise an important question. 

1l·46Jn. 

RE : MOTIONS FOR ADJOURNMENT 
ANDCALUNGATTENTIONNOTI~ 

MR. SPEAKER: Yesterday and to-day, 
a number of hon'ble Members came to me 
and gave notices of adjournment motions, 
calling attention motions and so many other 
things about law and order situation, Sec. 
144 being imposed and schools being 
entered .... 

SHRI JYOTIRMOY BASU (Diamond 
Harbour) : Mr. Speaker, Sir, .... 

MR. SPEAKER : It i~ impossible. J am 
on my legs. Won't you allow me also, 
let alone other Members 7 You have inter-
rupted me. Therefore, I want to clarify 
first : about Bengal, about Banaras, about 
Anahabad, those incidents cannot be dis-
cussed here. It is a State subject. 

DR. RANEN SEN (Barasat) : The Cen-
tral Reserve Police have committed a\tro-
cities in West Bengal. It is the central 
Reserve force and not the State police. 

SHRI JYOTIRMOY BASU : Sir, if you 
read this newspaper, Sir, .... 

MR. SPEAKER : This will not be taken 
down. 
SHRI JYOTIRMOY BASU: •• 
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MR. SPEAKER; I am on my legs. You 
may take your own time. I was only 
talking about places ~ee it is really the 
responsibility of the Centre. Schools have 
been entered, some students have been pull-
ed out or some teachers have been assaulted, 
Sec. 144 order has been issued and so many 
things are there-a bundle of them. There-
fore, aU the Members are interested; it cuts 
across PMty lines .... 

SHRI S. M. BANERJEE rose-

MR. SPEAKER; Let me take a decision 
about tbem. May I ask the Minister to get 
us the correct infonnation tomorrow-lo-
morrow means the next working day, i.e .• 
Monday-so that we may decide. 

'1) ttilR """ T<'; (fu;<:It~) : 
~ ~, 3fTTf.t ;;it omr ~ ~ CIi1: 
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MR. SPEAKER ; I mentioned Sec. 144. 
I did not want to mention names because so 
many people have given notices. It is not 
proper to mention the names. If you are 
g<t;ing up, it will enccurage others also to 
get up. But the friends who came to me 
know that they have brought it to my notice. 
I f I mention one name a!ld do not mention 
other namc~. then the trouble come!'. 

SHRI JYOTlRMOY BASU : Sir, Mr. 
Chovan brought one -division of the army 
and deplDyed it there .... (Interruptions) 
They are entering the houses of law-abiding 
citizens robbing the people of their precious 
things; Sir, represesion has been let loose. 
Will you read this paper 1 Sir this is a matter, 
which must be discussed on the flDor of this 
House. We cannot take it .0 lightly. 

SHRI HEM BARUA (Mangaldai) : Sir, 
my adjournment motion about the attnck on 
the M1drasi Higher SecDndary School. ... 

MR. SPEAKER: That also will come in 
this. 

SHRI JYOTIRMOY BASU ; Sir, give us 
an opportunity to discuss this. 

"I) amr ~ ~ (~­
~) :3fTTf.t~ll'<:ft~~~f.tiCli1: 

~ ~ I iru ~ ~ f.ti 3lT'r ~ lit 
i!1T 'flf i!1T ~ H' .. 
.. M~ SPEAKER ; After the information 
.-en, let me see. That will be considered 
then. 
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MR. SPEAKER ; He must leave that 
portion to me. Only day before yesterday, 
we discus.ed the questiDn of law and order 
in Delhi for over an hour. Of course, 
Parliament is responsible for Delhi; but 
Parliament is not respon,ible only for Delhi. 
The whole of India is Parliament's responsi-
bility. Therefore, if everyday we discuss 
something about Deihi, this House will be 
cDnverted into the legislature of Delhi. 
That should not be. 

SHRI NOTIRMOY BASU ; The Cen-
tral Police force, the Border Police force 
hlYe been deployed in Calcutta. They are 
sy'tematic~11y torturing peace-loving citi-
zens of Calcutta. We cannDt allow this to 
continue. We must .have a discussion on 
that. Domocracy is being turned into a 
mockery. 

MR. SPEAKER; Papers to be laid on the 
Table. 

11'51 brs. 

PAPERS LAID ON THE TABLE 
ANNUAL REPORT OF CEMENT CoRl'ORATJON 
OF INDIA AND NOTIFICATIONS UNDER CoMPA-

NIES ACT 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED) ; I beg to 
lay on the Table- ' 

(I) (i) A copy of the Annual Report of 
the Cement Corporation of India Limited 
for the year 1966-67, along with the Audited 
Accounts and the comments of the Comp. 
trDller and Auditor General thereon, under 
sub-section (I) of section 619A of the Com-
panies Act, 1956. 


